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AmOUnt of PoUeies I,., unclaimed 
with LlC 

. ·93.1. SHRI A. K. ROY: Will the 
Minister of FINANCE be pleased to 
state: 

(a) number and amount of policies 
lying unclaimed with the ·Life Insu-
ranee Corporation at India after 
maturing for the whole of the coun-
try in general and Dhanbad District 
of Bihar in particular for the last 
three years (year ... wise break-up in 
details) ; 

(b) whether it is a fact that the 
number and amount involved in the 
unclaimed policies are on the increase 

Year 

1977.78 

1978.79 

1979-80 

These include cases in which the 
policyholders have not put in any 
claim papers ,but separate figures of 
such. cases are not readily available. 

The increase in the figures of claimS 
pending with the LIe, as the increase 
in the figures of claims settled by the 
LIC, reflects the overall growth of its 
opetations. The main reason for the 
pendency of the maturity claims is 
delay on the part of the claimants in 
furnishing the requirements including 
discharge forms and policy docU-
ments. In some cases, the LIe finds 
that the policyholdets are not trace-
able at there last known addresses, 
and this happens particularly in res-
pect of poliCies which became paid 
up long ago and the LIC lost touch 
with the policyholders. In such cases 
the LIe deputes its field offi.cials to 
m·ake on-the-spot enquiries regarding 
the present whereabouts of the policy-

and no attempt is made on behalf of 
the L. I. C. to trace out the real polley 
holder and reason for non-claiming; ... 
and 

(c) if so, steps taken thereon? 

THE DEPUTY MINISTER IN THE. 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): (a) to (c) 
A statement is laid on the Table of' 
the House. 

statement 

(a) to (c) The maturity claims pay-
able bl'" the LIe, which were out-·· 
standing for various reasons as at the· 
end of the years 1977-78 to 1979-80, 
as under: 

L.I.C. 

No. (in Amount 
o o~  (Rs. crores) 

57 

74-

88 

13.17 

Dhanbad District 

Number Amount 
(Ro;. 

thousands) 

7 

!) 

19 

II 

holders to expedite settlement of the . 
claims. 

SHRI A. K. ROY: Sir, I try to ex-
plore the hidden income of the Gov-
ernment. If you read the statement 
laid on the Table, you will be surpris-
ed to find that the amount of matu-
rity claims paYabie by the LIC is in-
creaslng by leaps and bounds. In . 
1977-78 it was more than Rs. 13 crores, 
in 1978-79 it was more than Rs. 14 
crores and now:, in 1979.80, it has be-. 
come Rs. 21,76,00,000. I wonder whe-
ther people have lost interest in 
money, and I wish and I presume that 
the Government does not desire this 
to meet the budgetary gap by keeping 
all this money. In view ot that, I 
would like to know (i) whether the· 
Government has brobed deeply into 
the causes of this increase in unpai\t·· 
amount, and (ii) whether it is the:-
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duty of the agent while bringing 
-somebody under the cover of insu-
· ranCe to find out the policy-holder 
and go to him and whether after the 
· maturity also the duty of the agent 
remains and the responsibility of the 
LIC also remains to find out the 
policy-holders and to contact them, 
· and whether the Government is go-
-ing to pay interest for their default 
· of paying the money in time. 

SHRI MAGANBHAI BAROT: The 
hone Member's apprehension about 
-the figures is not justified because the 
quantum assured is increasing, the 
work is increasing and the income is 
-increasing, and so the amount of 
maturity claims payable is also in-
creasing. 

So far as the responsibility o,f the 
-LIe to find out the r'lnlicy-holders and 
make payment is concerned, we have 
been trying, :<t"1d ~ e y trying, 
to do so and we are reducing the 
period during which the payment can 
be made and the unclaimed claims 
can be paid off. 

So far as the question aboat inte-
rest is -concerned, we have introduced 
· a policy. Formerly we were paying 
'6 per cent interest, now we have in-
creased it to 7 i per cent and only 
after 30 days of the maturity period 

-, the interest becomes due to be paid. 

SHRI A. K. ROY: This is some 
sort of a forced fixed deposit made 
by the Government and they are say-
-ing in their ar.c::w"'" ~  in some cases 
the LIC finds that the policy-holders 
are not a~eab e. It is not that the 
policy-holders are not traceable. But 
'their agents are not traceable. Nowa-
'days, who are the agents of L.I.C.? 
'They are only the better halves of 
the better placed persons in the 
country. Usually, they become the 
agents. So. they are not traceable. 
"They say that they are unable to find 
out the policY-holder. You will be 
surprised to know that t 'am also 
personally a victim of that. MY policY 
also matured. I wrote to the L.I.C. 
. I did not get a reply :even. NobodY 
,can say I am not traceable. 

MR. DEPUTY SPEAKER: No 
communist insures his life. 

SHRI A. K. BOY: They say that 
they are unable to find out the policy-
holder. I am one of the policy-holders 
whose policy matured and they are 
unable to find me. 

What is more important ... (Inter-
f'uptions) 

MR. DEPUTY SPEAltER: What is 
the worth of your policy? 

~ 

SHRI A. K. ROY: That is allOther 
point. That is something kept secret. 
What is more important-you will 
find that most of the middle class sal-
aried persons have come under the 
purview of the L. I . C . The poor 
people, the cultivators, the rural poor, 
could not be brought under its pur-
view. All those persons who aTe not 
paid are not the vocal intelligent 
-people, but they are the few poor 
people who are fed up with corres-
pondence and have become losers. In 
view of that will the L.I.C. take a 
fresh view of the things and go deep 
into the matter to see that these 
policy.holders are paid their amount 
within a year? 

SHRI MAGANBHAI BAROT: I 
have full sympathy for the han. 
Member if he is a victim. I 
would also like to know the 
party to which the hon. Member 
belongs. Was he for some time under-
ground and the information, there-
fore, could not reach him? Then I 
am sorry for it. So far as the sugges-
tion to make improvements is con-
cerned, We are doing that. After the 
submission of the Seghiyan Commit-
tee Report, certain suggestions are be-
ing implemented. So far as searching 
of the policy-holders is concerned, 
we have a system. We have brought 
pendency down to a very limited fig-
ure and the :pendency is not more 
than two months disposed. I have 
got the figures. If the hon. Member 
deSires I can give. It is not so much 
the fault of the LIC in not asking for 
it, but the details are not being pro-
vided. Therefore, a large number of 
policies are not paid. 
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SHRl A. K. BOY: One more point. 
Have you enquired whether most' of 
these persons who are now losing be .. , 
long to Harijan, Adivasi and weaker 
Sections of society? 

SHRI MAGANBHAI BAROT: We 
will do the needful .. 

SHRI SONTOSH MOHAN DEV: Is 
it a fact that the main reason tor non-
payment is that at the time of getting 
the policy, the policy-holder does not 
give the name of the nominee because 
it is an optional thing? Will you 
make it compulsory,? In that case the 
position  of payment will improve. 

SHRI MAGANBHAI BAROT: There 
are SO many suggestions to improve 
the working. This suggestion is also 
one of them. But I would like to 
inform the House that out of 73862 
pending cases, 82'119 are pending for 
want of . . .~  tram the policy 
holders themselves. All attempts are 
being made. Therefore. the element 
of paying interest is also added so 
that the policy-holder is not a loser. 
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SHRI MAGANBHAI BAROT: All 
attempts are made to find out the 
policy-holders. But in many cases 
there whereabouts are not known be-
caUSe the addresses are changed. The 
attempts are also made to contut 
them through the filed officers. The 
field staff is also involved. All ef-
forts are made to see that the policy-
holders are reached and, therefore, an 

element of payment of interest is also 
added. 

SHRI OSCAR FERNANDES: : t 
would like to know from the hon. 
Minister as to delays in the settle-
ment of claims on the part of policy-
holders· and the number of claims 
pending due to delay on the part of 
LIe. 

SHru MAGANBHAI BAROT: As 
I said, the total number of pending 
cases in 1979-80 were 73,862 out of 
which 62,719 cases were because of 
the necessary information not being 
provided by the polLey-holders. So 
far as non-payment on account of de-
fault of the LIe itself is con.o::erned, 
the figure is only 512 out of 73,862 
cases. 

Income .. tax raids on stockists of oo ~ 

grains, Cement and other Essential 
CommOdities 

+ 
933. SHRI H. N. NANJE GOWDA: 

SHRI D. M. PUTTE GOWDA: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Income-ta" Depart-
ment has recently conducted raids on' 
the stockists of foodgrains, c-ement 
and other essential commoditie;:; at 
Calcutta. Si]iguri .. Jalpa:guri, Bharlrc1k. 
and Muzaffarnagar; 

(b) if so, the details of the firms 
raided and the outcome thereof; HTld 

(c) action proposed against the 
erring firms in the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SA WAISINGH STSODIA): (a) 
Yes, Sir. The searches were comluct-
ed on 19-2-19&1 and 2n-2-1981. 

(b) Details are given in the Anne-
xure. 

(c) The cases are still ~  inves-
tigation. Action as warranted under· 
the law is being taken in these cases .. 




